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(1700/PS/RAJ)

But taking an Ordinance route is something which should be avoided.
That point has already been made by Shri N.K. Premachandran, Dr. Shashi
Tharoor and also by Shri Sudip Bandyopadhyay. But | would only like to
mention this here. The urgency enshrined in the Constitution does not suffice.
The logic that has been put forth does not suffice. | will wait for the hon.
Minister’s reply that as to what was the urgency to bring it here.

1700 hours (Shrimati Meenakashi Lekhi in the Chair)

The only thing which is mentioned in this Bill is that you are making an
amendment to bring in two words, ‘a trust’ or ‘any entity’. | have no objection to
that to bring in ‘a trust’ or ‘any entity’. It needs to be defined and can be defined
subsequently in the rules, of course. But what | am objecting to is that it is to
be notified by the Central Government. Here, my objection relates to a law on
policy. It has to be non-discriminatory and without any discretion. The less
discretionary power is given to the Government, the better it is. In the last ten
years, what have we witnessed in our country? More discretionary powers are
with the decision-making authority. More bungling has taken place. So, why
are you bringing in this line — ‘a trust’ or ‘any entity’ to be notified by the Central
Government? Why should it be notified by the Government? You are putting a
bit of bottleneck or you are creating a hindrance. It may not happen during your
tenure, but once you are enshrining it into the law, it may happen

subsequently.
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The SEZ policy was launched in April, 2000. The SEZ Act came into
existence in the year 2005. The rules were made in the year 2006. What are
the salient features in it? | am not going to narrate the full of it — ‘a designated
duty-free enclave to be treated as a territory’.

Madam, do you want me to stop?

HON. CHAIRPERSON (SHRIMATI MEENAKASHI LEKHI): No, | just want you
to conclude.

SHRI BHARTRUHARI MAHTAB (CUTTACK): So, as far as | have understood,
| should not be discussing this. | was not a member of the Business Advisory
Committee. But, initially, two hours were allotted for this Bill to be discussed.
We have another one hour.

HON. CHAIRPERSON: We have so many other parties and so many other
participants. Instead of three minutes, ten minutes are already over. So, it is for
this reason, you could just wind up and make your points shorter and concise.
SHRI BHARTRUHARI MAHTAB (CUTTACK): | need five minutes and | will
conclude by five minutes.

HON. CHAIRPERSON: Sir, please take two minutes.

SHRI BHARTRUHARI MAHTAB (CUTTACK): There is no point in two minutes.
| would say this for the first time after 18 years, that the progress of SEZ is
being deliberated in this House. This Bill gives us an occasion to review the
functioning of SEZ in our country. What has happened? The commitment,
which was made for the development of SEZ idea during different regimes or

Governments, was trampled upon. MAT was imposed though certain
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commitments were made that it is not going to be imposed. Income Tax was
imposed though a commitment was made that it will not going to be imposed till
such and such date. These are the things which need to be discussed and we
need answers from the hon. Minister. If my deliberation gets curtailed, | would not
be able to raise all these issues. These issues are not being repeated. It is not
that somebody else has raised these issues.

(1705/RC/IND)

Shri Sudip Bandyopadhyay mentioned about a report. That report was
compiled within six months’ time by Mr. Baba Kalyani. What does that report
say? That report does not get reflected in this amendment. | am not going to go
into the details of that report, though | have all the details and | also have that
report with me but | would like to understand it from the Minister. In last
December, when a question was posed in Rajya Sabha whether you are
considering that report or not, the answer that was given was that it is under
consideration. A number of points were mentioned and one point was that trade
competitiveness was the idea of SEZ and now it is manufacturing
competitiveness that is being brought in. Is trade competitiveness with world
market and manufacturing competitiveness for indigenous market? What is
actually being done for SEZ?

In Odisha, we have five SEZs. There are States where there are many.
We have certain issues relating to SEZs but here | would just like to ask what is
the position of the Government relating to the three Es that that Committee had
mentioned. It stands for employment and economic enclaves. Are you changing

the nomenclature of SEZ? What is the Government thinking? What part of the
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draft has been accepted or are you still seeking some more data as was stated
earlier in last December? Do you need more time till the US and China are
indulged in trade war because of sanrakshanwad of the US? America for
Americans. We heard India for India also. We can sleep over the dispute for
sometime but here is an opportunity and the idea that is being touted is that
because of WTO pressure, we need to reconsider and we need to re-visit SEZ
provisioning. Why do you want to do it? Is China doing it or are other countries
doing it? Whom does it actually help? | am of the opinion that the three Es will
move away from the incentive linkages from exports and hence the condition of
net foreign exchange will not be required for manufacturing SEZ.

The last point which | would like to mention here is relating to the Foreign
Direct Investment. The idea was Foreign Direct Investment will come. | am not
taking last five years flow of FDI into our country. Last year, the Foreign Direct
Investment had come down in comparison to the previous year of 2017. Is this
provision of adding trust and entities will bring in more FDI into our country? If
that happens, it is a welcome step. If that has happened in-between these three
months, it should be appreciated. But there is a gloom in world trade today. It is
in decline in world market today. Are we expecting more investment in SEZ? Lot
many things need to be done. Do not make some cosmetic changes. You have
this report before you. The Ministry of Finance also has a full-fledged study. It is
before the Ministry of Finance. | think you are also aware of it. You sit over it
and sort it out.

(ends)
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(1710/SNB/VB)
1710 hours
SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Madam Chairperson,
thank you for giving me this opportunity to speak on this Bill. Many of the
important points have already been mentioned. So | would not take much time
of the House.
MADAM CHAIRPERSON: Your mike is not on.
SHRI PIYUSH GOYAL: She is very soft spoken.
SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): We come from the
same State and so he is saying nice things to me today.

| would not like to repeat many of the points but | stand here clearly in
support of this Bill because SEZ is something which is in the interest of the
nation for job creation. | would like to ask a few pointed questions to the hon.
Minister and | would take a clue from what Shri Mahtab said. Are we moving
from trade to manufacturing? | have absolutely no objection if we are moving to
manufacturing because | think the Baba Kalyani Report which Shri Mahtab
mentioned — most people have read this report today — it is a very important
report because he is one of the largest business houses in the country and has
done exceptionally well in contributing to India’s indigenous growth.
Incidentally he comes from the same district and State that | come from and so
| take great pride that the State of Maharashtra is making such a huge
contribution towards SEZ. But | would like to ask the hon. Minister a pointed

question that in this entire Bill, how many recommendations have you taken
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which have come from him? | think, there is still a lot of hesitancy in the matter.
He has brought in only the word “trust’.

| appreciate the fact that it is a small Bill but as Mahtab ji said that every
policy needs change and innovation with time. If you look at the history of
SEZs, they came probably 20 years ago when we first started. Several
Governments came after that. The late Murasali Maran did it; then Shri Kamal
Nath was the Commerce Minister under the leadership of Dr. Manmohan
Singh. But I think, issues have changed. There was a time when there was
growth and we were only into manufacturing of cars. SEZs were only for
imports. Today, what is the new technology? Today everything has a chip and
everything has a battery. Electronics is the only future. So, is the Government
taking SEZs forward in electronics which needs a huge infrastructure? Today a
lot of SEZs are not doing well.

The hon. Minister talked about “plug and play’. | appreciate that. Is this
really a reality? It is not about your Government versus our Government. You
also had been in the game for five years now. So, you have lesser reasons
now to pat your own back. Five years is a substantial amount of time. | would
like to ask the hon. Minister, what are you doing for the infrastructure that is
required? It is because whether it is power, transport or logistics, can we give
more flexibility to the SEZs? A lot of companies are willing to invest in, say, a
port and in an airport and share the cost of infrastructure when the SEZs
becomes affordable for all. | would be happy if the hon. Minister could say

something on this.
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| was actually surprised by what was said by Shri Raut and | am grateful
to him for the intervention that he made because in the Central Government
and in the State Government, the Shiv Sena is a partner and he talked about
how the State of Maharashtra was hurt today in the development story. He
talked about the high prices of electricity and water. It just happens to be that
the Industry Minister is also from the Shiv Sena and they are in both the
Governments, at the Centre as also in the State. So, | think, it was music to my
ears when he said that electricity is expensive in the State of Maharashtra. It is
Rs. 7/- and how will Maharashtra say that it is competitive?

SHRI ARVIND SAWANT (THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES): He has placed the facts.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): | am so glad that Shiv
Sena is speaking the truth. Somebody is saying the truth.

SHRI ARVIND SAWANT: Shiv Sena always speaks truth.

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): | am glad that they do.
| hope they continue with the tradition.

Madam Chairperson, it is Rs. 7/- in Andhra Pradesh and Rs. 9/- in
Maharashtra. We cannot sustain this. So, will the Government step in to make
sure that there is a level playing field and intervene so that Maharashtra
grows? Maharashtra only grows with event of ‘'magnetic Maharashtra’. But
nothing magnetic happened and | am not saying it, even Raut ji has said this. |
am glad that Shri Sawant is here today and | remember in the last Lok Sabha

he had mentioned about the situation of Nokia in the SEZ. When the Nokia
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plant in Tamil Nadu shut down, about 5000 people lost jobs. So, would the
hon. Minister throw some light on this issue? Even Shri Mahtab mentioned
about the rules that are involved in this. The companies will come and go;
properties and land will stay with them. What happens to the poor people? This
Government is very soft and, in every intervention, they say that they are a
‘grounded Government’. So, the "grounded Government’ should first not worry
about the rich and the famous. They should not talk of the owners but should
talk about the bottom of the pyramid which is the labour. So, | would like the
hon. Minister to clarify his stand on the bottom of the pyramid where they claim
that they are running this Government from.

| have two quick questions. | would not repeat but that was our stand.
What was the urgency for promulgating an Ordinance? We all know what is an
Ordinance. | am not going to repeat that. But again | stand with all my
colleagues and ask why was an Ordinance promulgated and what was the
urgency. From whatever little | have read and understood, | will be happy if the
hon. Minister — | am a microbiologist by profession and the hon. Minister is an
accountant and so he clearly knows a lot more about this than | do — clarifies
this point.
(1715/RU/PC)

But | would like to ask him one point. There is a newspaper report which
| have not read. There was a CAG Report on Trusts which came up in this
Government only and the reference is to the PAC during the tenure of NDA

Government-I.
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| would like to quote from the Committee Report:

“The Committee desires that Expert Group under Income Tax
Department may be constituted to look into violations because
there are tax evasions and misuse of either a Charitable Trust or a
general Trust.”

Since you are a Chartered Accountant, you could kindly explain to the
House and to me who is a novice to all these things. The PAC Report on the
Trusts says one thing and you have incorporated only one word, namely,
“Trust’. If you could kindly clarify what really is the line of the Government, |
would be happy as this is a complete contrast to what the PAC of your
Government says and what you want to do.

Madam, | am coming to my last point and | will not exploit my friendship
with you. | have a quick question to ask the hon. Minister. The hon. Minister is
adding these Trusts, but how many Trusts, after the Ordinance was
promulgated, have got an opportunity to invest? ...... (Interruptions) How many
people have invested in SEZs from the 2" of March, after the issuance of
Ordinance, till now?

(ends)
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1717 hours

SHRI JAYADEV GALLA (GUNTUR): Madam, | am not going to waste any time
talking about the Ordinance and the Bill because all comments have already
been made. But | would like to take some time to touch some issues relating
to SEZs in this country and make some suggestions which | think will be
valuable inputs.

Madam, the real objectives behind the SEZs are being diluted. SEZs
have become land banks for people today. So, | strongly feel, while giving
land for SEZs, there should be a commitment in terms of how many jobs at
different scales and different educational levels are going to be created. That
commitment must be taken upfront.

Along with job creation commitment, a requirement for industries to set
up Skill Development Centres to train local people and to increase local
employment should also be made mandatory.

We also have to look at the tax revenue which is going to be generated
by these SEZs. There should be conditions for this also while giving land for
SEZs. If all these commitments are fulfilled, then Government giving land at
even minimum price, even for developers, is definitely worthwhile. | am saying
this because employment opportunities created and revenue generated will
stimulate the local economy and improve, as our hon. Prime Minister rightly
said, the ease of living for everyone in this country.

Wealth so created will make up for the subsidized land. This is the

theory behind SEZs and there are many shining examples of successful SEZs
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in this country but at the same time, there are even more failures where land is
kept idle and not being put to productive use where the intent of the developers
is suspect as they sit on these land banks with ulterior motives. So, we have
to see how we create a policy that encourages the former and discourages the
latter.

One of the main points in setting up SEZs, as many Members have
already mentioned, is land acquisition. Land owners whose land is acquired
get less than the actual market price generally - not the official price - and the
value of the land of the neighbours increases. The price of the land which has
been left outside the border of the SEZs escalates. So, the original land
owners feel a double whammy. Their land is being taken away at below market
prices while their neighbour’s land price is escalating upsetting the entire social
equations in that area as well.

One idea which we can definitely consider here - to avoid this type of
escalation and ill feelings among the people whose land is being acquired - is
the idea of land pooling. Land pooling was something which we have done
very effectively in Amaravati. We got more than 34,000 acres of land and |
hope that YSRCP is keeping it in mind that it has come from more than 30,000
farmers who are now wondering as to what is their future in Amaravati. They

have to definitely do something about it.
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(1720/NKL/SPS)
But land pooling is an idea that definitely can be considered for SEZs.

Madam, even better, why not we consider the idea, whose time, | think,
has come — the idea of Rural Economic Zone. Rather than Special Economic
Zone, where there is a border, where there is a limited supply of land, the land
prices go through the roof, the land prices become expensive for industry, and
there is a lot of heart ache with land acquisition, why not we consider the idea
of Rural Economic Zone? Rather than going to already developed areas, you
take every district where the Human Development Index is below a certain
level and provide these incentives to all those areas so that jobs can be
created where they are needed the most and where people are not having jobs
today. Rural Economic Zone, | believe, is an idea for which the time has come.

Thank you.

(ends)
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1721 hours

SHRI E. T. MOHAMMED BASHEER (PONNANI): Madam, this Amendment Bill
is just a cosmetic type of a Bill....(Interruptions)

HON. CHAIRPERSON: Mr. Basheer, you just have three minutes to speak.
SHRI E. T. MOHAMMED BASHEER (PONNANI): Okay, Madam.

Actually, this Government could have brought a very effective legislation
on this Special Economic Zones Act, 2005. Three very effective documents
were there before the Government. One is C&AG Report on SEZ. Two, as
correctly pointed out by the former speakers, we have Baba Kalyani
Committee Report which went into the details of the functioning of this SEZ.
Similarly, there is two and a half years of our own experience in running this
SEZ. What the C & AG Report dated November 28, 2014 says is this, and |

quote:

“Considering the significant shortfalls in achievement of the
intended socio-economic objectives by all the sectors of SEZs,
there is an urgent need for the government to review the factors
hindering the growth of non-operational and under-performing

zones.”

It is a very-very effective observation by the C&AG. The Government
should at least have a look into that. Mahtabji was asking as to what actions
you have taken about that. That document was there before them. The third
one is our own experience. Since the last two and a half years, we have been
running this. From that experience, | think, there are a lot of corrective

measures to be taken for the effective functioning of this SEZ.
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Madam, we all know that there are a lot of concessions and incentives
given to this SEZ, like liberalised NOC for import, exemption from routine
export and import procedure of customs and all such things. Similarly, the
Income Tax exemption and also the freedom of giving manufacturing process
on sub contract are there.

| would like to remind the hon. Minister that we all are duty-bound to
ensure that these liberalised concessions are not misused. Even if you see the
parent Act, you will understand that there are no safeguards for that. This is a
very important thing.

Coming to this Report, it is a very lengthy Report and | do not want to
say much about that. They have suggested ‘EEE system’, that is, Economic
Growth, Employment and Economic Enclaves. They have suggested so many
effective recommendations such as formulation of separate rules and
procedures for manufacturing and service SEZs, promotion of integrated
industrial and urban development walk-to-work zones, promotion of MSME
participation in 3Es and enable manufacturing enabling service players to
locate in 3E, etc. Unfortunately, you have not given even a small consideration
about these kinds of very effective recommendations. You could have done it.
Law making process is a very important work. If you have added all these
things, you could have made a very effective legislation.

| would like to say another important thing. This land is handed over to
the developer....(Interruptions) | am concluding in one minute. It may be kindly

examined whether the optimum utilisation is done or not.
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(1725/KSP/KDS)

Lastly, | want to make one more point. Converting agricultural land for
setting up industrial units in SEZ should not be undertaken. This is very
important. We are creating SEZ for a very good purpose. If you take
agricultural land for SEZ, it is not correct because agriculture is the backbone
of Indian economy. This is not being done in China. In China, they have made
a specific provision that agricultural land should not be used for this purpose.
Unfortunately, the Government has not even applied its mind to this point. You
could have done this.

With these words, | conclude.

(ends)
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1726 hours

SHRIMATI ANUPRIYA PATEL (MIRZAPUR): Hon. Chairperson, | thank you
for allowing me to speak in support of the Special Economic Zones
(Amendment) Bill, 2019 which seeks to amend the Special Economic Zones
Act, 2005 and replace the Ordinance which was promulgated on 2" March,
2019.

There is a small amendment which has been made in this Bill, that is,
the words, ‘trust or any other entity notified by the Central Government’ have
been included in the definition of ‘person’ and the need for this amendment
was being felt for a very long time. So, this is being done today. What | would
like to know from the hon. Minister is this. What are those trusts which have
been allowed to establish, develop and manage the SEZs for the promotion of
exports post 2" March, 2019 when the Ordinance was promulgated?

Madam, we all understand that Special Economic Zones are being
established and developed with the objective of giving a boost to economy,
creating employment opportunities and developing infrastructure. If we take a
look at the country as a whole, there are about 355 notified Special Economic
Zones in India, out of which 223 are Special Economic Zones which are
making exports. Among these, the States of Karnataka, Maharashtra,
Telangana and Tamil Nadu have the maximum number of Special Economic
Zones, followed by the States of Gujarat, Haryana, Uttar Pradesh, Andhra
Pradesh and Kerala. The amount of employment opportunities they have

created up to the year 2017-18 is 19,77,216. But | feel this figure can grow
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much bigger and these opportunities can be extended to other States of India
as well.
1727 hours (Hon. Speaker in the Chair)

Sir, | come from the State of Uttar Pradesh, which, in terms of
population, is one of the largest States of the country and we have parts of the
State like the eastern part of Uttar Pradesh, Poorvanchal, in which my
constituency Mirzapur also falls and Bundelkhand from where there is a mass
migration of labourers every year to the other parts of the country in search of
employment opportunities. So, we can say that human resource is available in
abundance in States like Uttar Pradesh, but somehow Uttar Pradesh has not
really come up in the priority of the developers for establishing Special
Economic Zones. | urge upon the hon. Minister to bring States like Uttar
Pradesh on the priority list, because the developers have a natural tendency to
move towards the more prosperous States which tend to prosper even more
and the backward regions get no benefit at all. So, it is in your hand. If you
want, you can bring these States on priority so that such States also get to
benefit from the development of Special Economic Zones.

| think this is also time for us to review the progress of Special Economic
Zones as to how far they have been successful in bringing transformation in
the country and fulfilling the objectives for which they have come up in our
country. There was a Committee which was set up in 2018 to evaluate the
Special Economic Zone Policy of India and suggest measures to make the

policy comparable to international standards. In its Report, the Committee
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have brought out several reasons which could potentially be attributed to the
constraints faced by Special Economic Zones.

The Committee has also recommended several changes in the SEZ
Policy. They are like, shift in the framework from export growth to broad-based
employment and economic growth, formulation of separate rules and
procedures for manufacturing and service the Special Economic Zones,
creation of enabling framework for ease of doing business and sync with the
Statewise ease of doing business initiatives, procedural relaxations for
developers and tenants to improve the operation and exit issues and one
integrated online portal for new investments, operational requirements and
exit-related matters.

| want to understand from the hon. Minister as to how far these
recommendations have been accepted and what the Ministry has done so far
to make sure that we move on these lines and improve the performance of
Special Economic Zones.

With these words, | conclude.

(ends)
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(1730/MM/SRG)
1730 9o

NS HAT AT aifred iR Qe $At (s Ny MRren): Sreder Heied, qst 95
T~ & fob 37 BiIc IMeic W gd-! SIS BT AT e = fexars &1 a9
13 AT el o 310 JeTg QU § 3R u off go 81 99T & 39 H § e
IR & a8l ST U, lfchT § AT TSl RAdTail 0 310 faR @+ ot
YR DRI BTN HI1T SFEeieeT Sif, QTfT 2Re] i, Weje R Sff 7R G Sit 2l et
off fop SIS o H Secarsil ol ol TN H Fwerc § o 3R qft AT e
31 RS A <xd ot &1 H ST o febeT AR O b1 & TWRDR AT areei o,
Ry et ot 31Tfefen TTfeT 3TIR fep Ry el 311R <t TIfey fovee, et fovetainl ifdheT arerT-
37T JePR & (SHSHRIT &b BRU bl Tg Fe, P4 TURT e 3R &l af a1

e T8 Tl Al $HD DRV ST D FRT G0 TgH T GRDR BT AT foU ST D

IaoIS 3R 39 T A IR 81 & d18 A 197 AHT & 7 9eT U P HRUT & 311 6
el T 911 37 TSR iR fSelst & PR g fawr 38 Y, 1 Ror ¥ i+
BT oc T IST, TT IR W 7 H UHSI3TS o & foful

ST fob e Sit =1 s fob Ser o geaweHe 31y iR <or &t 3nfies wifer o
R 7 81 TecHe § AT foem 71T 8, $exeel higRiiet Hedf aiRg g9 91 § 31T,
fSCreT MU, S-S UPR b ST Hie STdNCHT &b Bldhodd &, I I 39 I § 37
bl T faeTg BT I fohedT T AT AT &1 81 off, Sy &1 & 5 31T 3iR [t
U NI fFaTelT RIS T80 JTecsrc SaveHe hugH D 3TTS [T 11T &
T ft ST PN FHD I TNDR DI o b Ig 3BT T fb 2T F oewie
ZTORCHE ThUSH & ATEIH ¥ T SPHIHG ST, S HIe-d & &F 7 § 3R
ST BIgHTIRIeT AR T & U H B BRd &, I Wt 31T foha STul
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& forar o § & 26 AR, 2018 BT I J&T 7 3T STIRTHT HUSH Pl TIC
& HIETH H SIS BISIe Hexi H SITURE - & foru ST af offl Jrer &
TRy RoTq e 7 T T YRHTYT S5 378 dRlch A T T 81 foedt 7 ARcerel oxe
¥ SR Aeett RAE & IR & el fxdt 7 war f e df Sfhee =8 < mit 21
S Sfh1e IFDb Welcd o 8 Ui Bl SfhrierT F Sfefasyaret &l 82 forfics
BEIT T 82 YISRISIT &7 &7 IE e &Y [ H T8l T Sl 81 I8 & I o
feT ST & 3R AT F I Slep TRIb I IWRT FHSART 8 26 TT=R DT I
Sfther 3T e 3T Seh qTe ST fob &7 it STl & fob aoTe A2 37 dTef
o g BITT A o, FIfdh SSRA doic 3FT ol I F9T Ps AR T 3R
e & BRI PIS TIT BIA T DT F=ATEAT 81 offl Ffeh RIST IS
TSR Hearex § oM & folU o¥e Uh e R &, W aRReIfa & 597 fifSa s
1 qTRT fobaT 1Ml 7 il § fob piReIcyer o At rsgufcr Jeled & I8 RreRT
1 TS 8 1o A& T Ty bl SR & T 81 I8 |el S@ae 81 iR T aiRa

R Bl H Ueh TS IS H_AT ATEHT HFIT T AT Sif ¥ e o —

And | quote:

‘India had a leadership position in information technology. Finance was
being increasingly married to technology. It was becoming very clear to us that
finance combined with technology, or FinTech as it is sometimes called, would
be an important part of India’s future development.”

(1735/SIN/KKD)

ST A H QR FHI I8 Peur WEdl of: “How to make India a thought

leader in the field of finance?” TRIR e Teb AR AR <20 TR ¥R &M &g
IR AU e BT TP VT Faeell Tl v, Foe! RIS TR W AR &1l
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WAR & HRA el Ueb 98 IIaT Al 8l 87 $C 3R I & dld H &1 3FR &9
SCRIYIICT IS RRIeT HfAST AR @ f&TR FeflU, T b YR A STl HIehe ST
AT DI Th PI-hed CATW, Uh JURICT TATET, S BIg-RIe

IS HeR & Y H| I§ TIC AISd IfecHed SaveHe hed IiRg Uh PR I
Tefeave Hisdr, faQeN H 9T o & foTq SeaHTet foham ST 81 RT ot ST 319+ T8
T ATET 81 SHITY TRATEUHTH FRE Bl HIRT P F oIy ATRaATarE, Jelt aRT
qRATRIT et o aTe VAT I {17 feb et qTRe & T STl I8 98l ATERu
T, 39 N fohell Ul 53 ARl ge Y ST 3R I 3R a1 H S & SiRexd
SR

ST fop HIeR g ST S et & b et AT, HeehT e, et

foramT, areda & s off ST ge & AT /IT TV I8 o+ IRSeff TRaR & b &x

ST B PR &, S 99 TGl aRIeb F AR G gfrm F fERT dieehy, GrATev, FHSIDR
PR Bl T DIg YT ST, Pl Ufrec! g9 ST, oo S Aell 3R SRAISTS 3159d
| W & Pl PIs 3R Teed) BT dieel 31T, AT I foTT RaH{T & Aeeef Ta-mic,
I 1Y P UfeedioT ol o} 31TTS gl I8 T & fb 3R axil, ol 8 uTfeia™ic
& T geT BRI oI oY Ot fasdt uftedt @t arerres TR STTaT &, urfelimel ST |

9% LfeTgve Uaem &

# Ueh STl SRe” T ATg0T, O o § §9 are-fdare § F8f ueT =18 <@ o,
oifhT TSorS & Tt T, Ut e St 2005 & THETS G H €, 98 2003 H
B GRT IR @RI A 4ft 31cet TRt ariul) Sit Bl AR 5 317 &1 Iec i 2005
& Tare T FINeTeT 8, H ST UgaR AT ATG-
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“While the policy relating to the Special Economic Zones is
contained in the Foreign Trade Policy, incentives and other
facilities offered to the Special Economic Zone developer and
units are implemented through various notifications and circulars
issued by the concerned Ministries/Departments. The present
system, therefore, does not lend enough confidence for investors
to commit substantial funds for development of infrastructure and
for setting up of the units in the Zones for export of goods and
services. In order to give a long term and stable policy framework
with minimum regulatory regime and to provide expeditious and
single window clearance mechanism, a Central Act for Special
Economic Zones has been found to be necessary in line with

international practice.”

9t B8R e Bl DI H sAelY Rl T T fob fargy o1 AR & SR
U PIFHSH d¢l AT & A $exeHd dfded @7 Faic fhar T 81 8 ot
geee Hided & eI & sfeexAfcd FraveHe Hhad JiRE g¥c Bl 3aTS aRT &
forT 18 spisHe o B

Ueh 3R ST el TS [ T8 THSoIS APl 8l 81 I8 8l PO AR FRaal
=T I8 off 7 T o o fheeanet JF1thed, 7hH ¢ ik & IfITthed 7 8 &
PR I THSOIS FRIAH el 81 38 ol WRIAR A Ig IRy A1 91fer oRe” Sft 7
X R S B OTef & g9 aRE AT Bl...(Faum) § AR A R @ &
2011-12 5 S At HALRT aRTUAT S T TR 7 U &, 577 Sy e
TSOIS Pl THIC IR & foTy, T8 99 ST -1 ¥ 2011-12 7 foegr ful ST sf+fthes
THEOIS Saoiu 1 fAierd &, ST 9fifthed gficd @ fiera o, 3 affthed 2011 &
faegr fdu fSfose fSEiegem Sag 1 S, 2011 & ol &R foan, o ffere
TASOIS ST < 91 HRast, 2011 H goic TuiNied 3 Riaw afHfthed Tagoie & 9,
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ST qee! fAagT b, ST TSe] gridre Tageis e o 37T, § HTem S+l Sfiepsl A
T T g
(1740/GG/RP)

I 2009-10 TP Y THSOISH P HUISIe™T 3T 8, 31a 8l ar off, I gt
TET PRAT TTE I&T AT T 2011 H &b 3 $ 15 A SHIChd 3ih THSvrs &
forg o ool & Rerave Refler g, A JUig-2 7 ggored &l SHIfCHTS 3 & folg
67 Rerdwes 31y Ryth JUig-2 & uier gy & BrRilel § T8 3T 3R Wbl Fad agT
BRU 2 fo I g o IFTthey Al ax & 39 YR THSoIS off ol afvorar
IeT <l H FHSIAT § fob A1er & A1l SN 21U &P 39 €, iUS b 59T H s A
ARIGT =T I ISHT HIFT TS TRE BT, Tsvied & Ga¢ H U TU¥ Y9 & b
1S 31t Taeq PIg TaSISY DI YT Tel BN ST8T IS FRbR = AT <l Tged, AT
OIS Rl & holINT UfrfoTeT 31Tt olus| AT & TeF VIod TRBR Bl TSdIgol
fomaT TIT & o olvs QfAITSTeRT i Ugel! URIIRGT dve QUS 8- ¢1Us dl 8T A1fe
3FR AT HT TS AT RTel iU o ST 7R 3R a8 STvl &1 o oISl Sael BT ol
IS, BRIt S & foTg dF a8 S U2 I SATET 781 8l Aapdi! ol T8 THSIIS olvs
o foru 81 § i & fob PR 1S S 3rft eb vAgore § gt oRih A T <18 8% &
T S forg off BT BT AT T JHIY & TS TeT JUFIET DR 7 3TN oAU
UferafSTerT <t Sl 9Tl el &1 T 2005 H T€ BRI U §3AT, & T JUrdel PRIkT =
B DT QUIC fhaT o I FT 81 Ira Ul T b wgore & foly olve
USRI BNTT? IE 37151 JATHCRRTT 8T I T TIT? oY TR A A1 a8+ GioaT el
SiT 3TR s AT ARIST = 16T eTuit Sit bt RaIE a1 R1eh fohar &1 F areda J s7em
el S @l gegdIe M & AR & Aoy 4 & 311 €, freR I givar St st &
IeI 95 3BT dRId A TsuiS Uiferd ol ¥ b 81 T & 31Ta o e F
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URT UGN Tel| <lfepeT EH Ueh-Ueh RS I, o ReHSA bl ar ffeive! g¥t el
TR R fe 8, Ot ue ReeSeiRT 81 o Revserd et Teffrge iy 4 &
Y Fepell §, 31 Jefls b IFHT & b F R offiTl b Redse 8, R wed
3HS PR TS, IhT 15 RIciaR Tep R bl PRIaTE! =0 IR o T8 8l PO RaHSI™
g, TR fSuréHe aiTth Yawg o ATer 3R I1hT FATHT IT 5T TRBR P ATl L
3R BT e TSl VT B8 Rese™ 81 §9RT AT F97 30 TaaR b T &
T Bl A1 o R 8, R T IR R THgoTs Tae ol 3/HS SRl STl I
3HSHCH Pl 8H IC! PR I3 8l H q1ehT TR b ATy Iaf R & T IR Y:39 e
& HIHT AT, T AT R AT ATe HalleT T Fehdl ol H I FeehT Y SR ST
S AT & fTT BRT 1T oy SR € b 31T T 59 ISHT bl A o, &5
ST IS T & feb STeg A S @2-gf+RT o @l Re § {91 & 3R Sqep! A1 &t
TRTI-EIST § fetd 7 &Y, ST AT FH |

gYdicl

(5fcT)
DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, the hon. Minister
has referred the Report of Baba Kalyani-led Committee which has not been
shared with the House. ...(Interruptions) Can he place the Report before the
House? ...(Interruptions)
SHRI PIYUSH GOYAL.: | will certainly send it to you. 1 think, it is available on
the website also but if it is not available, | will make it available to

you....(Interruptions) It is already on the website. s

HF-T 3178t ; $ff U5, I9ae< Sl
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1744 hours

SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much Speaker,
Sir. The Baba Kalyani Committee Report is already in the public domain. It is
with me and it is in the Library also.

Sir, | have raised very serious questions. First question is this. What
was the urgency in promulgating the Ordinance? Unfortunately, that has not
been answered. ...(Interruptions) The Original Act was enacted in the year
2005. The Government had no intention to make an amendment to the
Original Act upto 2019 by incorporating the word ‘trust’ or ‘entity’.
(1745/RCP/KN)

My question still remains unanswered. What is the urgency in having an
amendment through an Ordinance? That is the question which still remains
unanswered.

The second point which | would like to highlight is this. Another question
which we have raised before the hon. Minister is this. How many companies
or how many entities or how many trusts were being recognised and notified
so that they will get the benefit under the Special Economic Zones Act or as
per the amended Ordinance? That is the second question that also remains
unanswered.

SHRI PIYUSH GOYAL: Thank you very much. Speaker Sir, | will take one
minute only.

First of all, | have just now explained, quoting the law of 2005, that the

international world wants certainty. When SEBI allowed the Alternative
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Investment Funds in the form of trust in November 2018, we wanted that
international investors get confidence. They can come in the AIF form. But
you did not allow the Parliament to function, particularly the other House where
we do not have a majority. Hon. Prime Minister has again today appealed to
the Opposition that we do not have a majority, but support us to implement the
agenda which the people of India have voted us for.

Similarly, there was an urgency that we wanted the world to start
investing in India. Sunset clause is coming in March, 2020. Therefore, we
thought why should we delay it by six months while the process of elections
was going on?

As regards the number of applications, we have received six
applications so far under this amendment which, | think, is a very good
achievement considering that the whole country was going through elections.
Despite that, | think, investors had the confidence that a strong and stable
Government will come in India. Therefore, six applications have come. One
received approval only a day or two ago and five more are under process for
approval. All of this is in the interest of encouraging more and more
investments to come into India. | am sure this House wants this country to
progress and the people of India to benefit from that progress.

IR 3TETET : &7 I 77
SHRI BHAGWANT MANN (SANGRUR): Thank you very much, Sir.

...(Interruptions)

AT 318l : A1 Ay, U fieel & U7, UeeeaH|
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SHRI N. K. PREMACHANDRAN (KOLLAM): Finally, the hon. Minister has
cited regarding the definition of ‘trust’ here. | do accept the argument of the
hon. Minister that if ‘trust’ is not defined in the original Act, the General Clauses
Act will be applicable. But as far as the term ‘entity’ is concerned, there is no
general clause definition.

SHRI PIYUSH GOYAL: You are such a seasoned Parliamentarian. Please
read the words; it is entity as notified by the Government. Entity does not have
any definition. Trust is also an entity. Proprietorship is an entity. Private
limited company is an entity. We are a modern Government. If the world
comes up with some new way of investing, that entity will be notified. How can
we define an entity? We do not know what exists in the future.

SHRI N. K. PREMACHANDRAN (KOLLAM): If the term ‘entity’ is not defined in
the original Act, my strong objection is that, according to the whims and fancies
of the Government, the Government can determine any entity or any people or
any group which are entitled for SEZ benefit. That is the objection which we
are raising. These are the points which | would like to highlight. | conclude,

Sir.

HFIRT 3187 : Fil SiY, 31T Ueh T STATe < ST

Y FIET A I
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1749 97
ST WG A ([R): AfFReR ATed &7 TIsore T S UdTd &, § S SR

HRAT 81 H USITE  STT &l USTTe & ATH-URT Sil ¥ 8, I8 oo o ¥ee ol famaet

T, S 81 Blefifch USTTe H 98 & theigel SHIF &, alfdh 533 fbetieiier ST g

g, I8 UTfhRciT & SEY b AT oIl 81 I8 UR DIg ae! BeieT Al 8l 18l Aapcll, P&
T dlell IR § 31l 81 g8T & AT IT aF RIS & AT R S H 911 81 T 3
VT $8 TIGE R Hehdl 8 1o UoTd o fofY o T SSEET 31T, Fifch 8IR USie &
=TT AT &7 IELTS hRep 98X ST e & T SER-SeR 9 e &l § I IR | Yo
e

T 3TETET : AT e I8 et 8

STt AT A (WRR): [AFReR 189 5RT Ud Joie 81 SR el FaeT &, S+

RIS PR DT S 8SY ofll T Wl e e HrUftRIT gRT gSUl 88 SHIA Bl

UFITIR dieh ITch U 19T 2l 81 Feha? X, BN Uh-Sf I Bl

(1750/SMN/CS)

H Jg T A8 § (b 89 U § OIS DT TR PN, offchd SHR UoTe T A
ST HATE ol STyl
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, since the year
2005, the concept of SEZ has been in existence. You are simply inheriting the
concept that was conceived by the UPA Government.
SHRI PIYUSH GOYAL: | had just mentioned the history of SEZ.

<. FR1PicT g (MSST): 2003 & HeT & 7T 2Tl
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): The first SEZ was
started more than six decades ago. In 2005, the Act has come into existence.
Do not try to belittle the concept of SEZ.

<. fafTeia g (MseN): T § 9 vel a9 2003 H 1

AT 3TeTET : AT AGIUT, F3T St ofdTe & il 3T I8+ STl

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Why has the SEZ

been a success story in China whereas we have failed to achieve the desired
results? SEZ has become an engine of manufacturing in China. May | know
how many SEZs which were proposed are still non-functional? What is the
number of functional and non-functional SEZs and how many are lying vacant?

Furthermore, how many people are being employed in our SEZ
infrastructure and what is their total turnover of SEZs? Do you have any
comparative statement between 2014 and 20197 What is the growth of
employment in the SEZ sector?

Do you think that the site selection of SEZ are creating problems? How
is the selection of site determined? Why do four States of our country namely,
Goa, Jharkhand, Manipur and Nagaland have no SEZs? What are the
reasons? Jharkhand is a mineral rich State. Dubey ji has come from
Jharkhand.

SHRIMATI VANGA GEETHA VISWANATH (KAKINADA): There is an urgent
need to solve the farmers’ problems in the SEZ area. The farmers have given
their agricultural lands and are now facing many problems. There is no income

for their livelihoods.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Hon. Speaker Sir, | had raised

the question of suggestions that were made in Baba Kalyani’s Report.

SHRI PIYUSH GOYAL: | had answered that question. You were not there in

the House.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Okay.

£t Ry T : Heley, g3 Sfame <1 8

I 3Te 8T : 3MYDT TTBT 81 dl SidTe < S

£t Y TR : Heled, I 1 a1 o Bl PO & & H1T Fexy Sl el 8, I

U 1Y T T BRAT USTT {oh oS UIAraoTe, ofS T 3T dRAT &, 39 J aF B 6l
RTER SiT, 4 I1aT ool RUTE &1 IRT Frars $< b fha-foed o g o™

R o B, T IR ST 1S & |1 B AW 81 dTell &, 99 ¢ &a o &l

fepaTIT b 9T AU X5 FRPR b & Bl PRl US| ofe UFafTer 7R BIER &b

AT ST Y 8, I T b oY 81 IGH bt IRDR PO SFIarol] el PR Febel! ol

(1755/RV/MMN)

ST&T Teh ofled THT H DT YISt b =T HFHIT 3TeR 39 St T U &, Ugail
91T A1 TA.8.91S. thel 7181 gaTT 81 Uep TR dl 3117 TH.8.91S. &l shieC of W & 3R
R TR 319 diel 38 & fob et 81 T1I.... (garerr)
£} TR I AR (FERMUR): T (SoE Rofeeq wal 81 (&€ Rofead @
Tded thel BT 71al &l...(STTeT)

#Y TR MIeT: 3R PV hedR 8, IR (SIS Refee T8l 3117 af W Rip F 91
gfTere T8 DI UTCT = fobdiTl 3rehH S o AR HALT faagt fobu. .. (eaaer)
T 3TETET : el AT HAT it & a1l el & ST

...(CTTET)...(PrIaTEl-g<= 4 AfFAfeTd T8l fharm )
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£ TR MIe: ST RIS (21 &, I e Teiel 3R UfSereaet diferd! =med &l
3R 3T Tedel 3R UfSaredet Uiferd] @f i § ool et Tt al Bl 19T Tw?
ST 31T 3BT FRTHERT AUl

¥ 2014 ¥ SCARIHE IT¢ IRE oTRY 2T, I8 98 Y 3NTST AT ATe §1T oTRg

&1 T Bl TR A 373 ARG AU Sied TH.3.979. | 37T §] TaRTIIS Wb, S

ay 2014 § Ui IRG A P AT, I8 37T AT ARG I AP 51 IRT f$eq UfeaTan
S H 8] 31T 9fthsh MRV, T 3.1, BRI TRBR H A & 3R I §9R H0R gy
IR gl...(Tae)

TR ST @ 319 H il U7, &, Yoo Sff GRT IRKI Aifdfereh Hebed DT AT B

THE HAST & foly g g

PEREEE

“f%5 T8 T IIsgufey §IRT 2 A, 2019 B IR a9y anffe
S (eME) JTedTR, 2019 (2019 & AEATH 12) &l
fRTATE vl &1

R STl B3|

AT 3TeTeT : UH IS & -

“fop frory amfefes ST arfirfe=rd, 2005 ¥ G o aTel fIdae i)
foa fopar STa)”

YR T g3l

HF-IT 31T ; 376 T fIeRied IR WeaR fIam o]
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TS 2

SHRI N.K. PREMACHANDRAN (KOLLAM): | have given notice for two
amendments in Clause 2, that is about trust or entity. My only subjective clause
is that the trust should be a registered public trust having a minimum of 20 years
of functional experience so that some control can be made on the trust.
Otherwise, nobody knows the ultimate beneficiary of the trust. | am moving
Amendments No. 1 and 2 to Clause 2.

| beg to move:
Page 1, line 5,--
for “trust or any entity”

substitute registered public trust having a minimum of twenty
years of functional experience”. (1)

Page 1, lines 7 and 8,--
for “trust or entity”
substitute “registered public trust having a minimum of twenty years
of functional experience”. (2)

ATTART 3TedeT : 319 § Y U, &, UeivseT GRT TS 2 H IR G Gl 1 3R 2 Pl

T o FHE HAGH o foTg Il g
NG FAIS b 1Y R TV FAT 3R] 5l
qTTAIRT 3TE8T : TH IB &

“fep T's 2 farerarep a1 3T 517
IR T 3Tl

G 2 foes ° Sre fear mm
G 3 e ° Sre fear mm
S 1, AIIFREAT 97 3R 9 &l f[I9ge F Sire & =




26-06-2019 Dir(Vp)/Hcb Uncorrected/Not for publication 448

A BT AT dGM &b Fae §
AT JTETET : A SRRV, 3FR 3T HSANT 8T AT T Pl T 397 [T&Ih
& U B e QT T 1Yl
3M® AT WS &

HFH T JTe&T : IS BT T 59 [IeId &6 URT 89 db SgR—IT SITdT B
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farory arféfes o= (e frerre - Sy

T 3TeET : AT FJAT off TRTd e {3 [q8ras r aiRa fohar Sl
SHRI PIYUSH GOYAL: | beg to move:
“That the Bill be passed”.

AT 3TeT&T : U IS &
“fep faeryen aTiRa fasar S

YR 1 g3l

(1800/MY/VR)

AR 3TeT&T: TS bl BRIATE! el TodR, 1P 27 A 2019 BT s 11 ol I
& foru Tfie & SITeit 8l
1800 o

C<IHTd] lle T oA 27 [, 2019/6 319G, 1941 (7<)
b RIRE §o1 b P foru Tl &S]




